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Conduct of Business in Lok Sabha,
thirty members from among them-
.. selues 0 serve as members of the
_ .Comnnttcc on. Estimates for the
term ending on the 30th April,
1992 ”

“ MR, SPBAKER : The question is :
“That the members of this House
«d0 ‘proceed to elect in the manner
roquired by sub-rule (1) of Rule
311 of the Rules of Procedure and
-Ceandwet of Baisiiess in Lok Sdbha,
“thirty memibers from dmong them-
selves to serve as members of the
Committee on Estimates for the
term ¢mding on the 36th April,
1992”,

The motion was adopted
ﬂn m on Public Accomnts

THB MINISTER OF PARLIA-

MTAR’Y AI"FATRS (SHRI GHU-

LAN NABI AZAD) : 1 be to move :
“iriae the thémbers of this House
do ph!vceed to elect in the manner
réduied by substle (1) of Rule
39 6f thé Rules of Procedure and

' Chtiluct of Business in Lok Sabha,
fifteen ttiembers from among them-
selves  to serve as meimbers of the
Committee on Public Accounts for
the Wrfh #nding on the 30th April,
1992”.

Mr. SPHAKER : Thequesﬁon is :
- *THat the thembers of this House
‘80 proceed to élect in the manner
- réquired by sub-rule (1) of Rule
309 of the Ruldh of Pracedure and
. ‘Cotdact of Businéss in Lok Sabha,
?.MMMMmﬂ;m.

the term endiag on the 30th April,
1992,

The motion was adopted

THE MINISTER OF PARLIA-

MENTARY AFFAIRS (SHRI GHU-
LAM NABI AZAD) : I beg to move :

“That this House do recommend
to Rajya Sabha that Rajya Sabha
do agree to nominate seven -mem-
bers from Rajya Sabha to associate
with the Committee om Public
Acocounts of the House for the term
ending on the 30th April, 1992 and
do communicate to this House the
names of the members so nomi-
nated by Rajva Sabha”.

MR. SPEAKER : The question is :
“That this House do récommhend
to Rajya Sabha that Rajya Sabha
do agree to nomihate seven mem-

‘bers from Rajya Sabha to associate

twith the Committee on Pablic
Acocdunts of the House for'the term
ending on thé 30th April, 1992 and
do communicate to this House the
names of the members so nomi-
ilated by Rajya Sabha”.

The motion was adopted

(iii) . Committee on Public Under-

takings
THE MINISTER OF PARLIA-

MENTARY AFFAIRS (SHRI GHU-
LAM NABI AZAD) : I beg to mave :

“That the members of this Honse
do proceed to. elect in the manper

.saquired by subrule (1) of Rale

312B of the Rules of Proeedure

.and Conduct of Business in. Lok

Sabha, fiftesn members from among

' themscives to serve as members of
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* the Committee on Public Undertak-

ings for the term ending on the 30th
 April, 1992”.

. MR. SPEAKER : The question is :

) “That the members of this House

. doproceedtoclectmthemanner

mqu:red by sub-rule (1) of Rule

" '312B of the Rules of Procedure

" and Conduct of Business in Lok

'Sabha_ fifteen members from among

" themselves to serve as members of

the Committee on Public Undertak-

.ings for the term ending on the 30th
~ April, 1992”.

The motion was adopted

_ THE MINISTER OF PARLIA-
MENTARY AFFAIRS (SHRI GHU-

L.AM NABI AZAD) : I beg to move :

“That this House do recommend
to Rajya Sabha that' Rajya Sabha
do agree to nominate seven mem-
bers from Rajya Sabha to associate
with the Committee on Public
Undertakings of the House for the
term ending on the 30th April, 1992
and do communicate to this House
the names of the Members so nomi-
nated by Rajya Sabha”.

'MR. SPEAKER : The question is :
“That this House do recommend
to Rajya Sabha that Rajya Sabha
do ageee to nominate seven mem-
bers from Rajya Sabha to associate
- with: the Committee on Public
Undertakings of the House for the
term cnding on the 30th April, 1992
. anddowgnmnnicatetothns House
; ﬂlc names of l!lw members so gomi-

"The motion was adopmd

(iv) Committee on the Wellare of

Scheduled Castes and Stheduled
Tribes

THE MINISTER OF PARLIA-

MENTARY AFFAIRS (SHRI GHU-
LAM NABI AZAD) : I beg to move :

“That the members of this House
do proceed to elect in the manner

" required by sub-rule (1) of Rule

331B of the Rules of Procedure
and Conduct of Business in Lok

‘Sabha. twenty members from among
‘themselves to serve as members of

the Committee on the Welfare of
Scheduled Castes and Scheduled
Tribes for the term ending on the
30th April, 1992”.

MR. SPEAKER : The question is :
“That the members of this House
do proceed to elect in the mammer
required by sub-rule (1) of Rule

. 331B of the Rules of Procedure

and Conduct of Business in Lok
Sabha, twenty members from among
themselves to serve as members of
the Committee on the Welfare of
Scheduled Castes and Scheduled
Tribes for the term endimg om the
30th April. 1992,

The motion was adopted
THE MINISTER OF PARLIA-

MENTARY AFFAIRS (SHRI GHU-
LAM NABI AZAD) : I beg to move :
. “That_this House do recommend
I ) Rajya Sabha that Rajya Sabha
' 'do ‘agree to mominate ten members

from Rajya Sabha to associste with
the Committee on the Welare- of

. Scheduled Castes. and Scheduled
_ Tribes of. the House for the. voym



